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licensing of sugar factori«8 as continuad in 
this Ministry’s Pross Note No.1 (1989 saries) 
dated 2nd January, 1987, Prass Note No. 2 
(1987 saries) dated 9th February, 1987, 
Press Note No. 12 (1989 series) dated 11th 
May, 1989 and Press Note No. 27 (1989 
series) dated 19th October, 1989, the follow-
ing guidelines hav«t been formulated for li-
censing of new and expansion of existing 
sugar factories:—

(i) New sugar factories will continue 
to be licensed for a minimum 
economic capacity of 2500 Ton-
nes cane crush per day (TCO). 
There would not be any maxi-
mum limit on such capacity. No 
relaxation of minimum economic 
capacity for bacit ward areas or in 
the areas under-developed from 
the point of vidw of sugarcane 
availability will be permitted.

(ii) Licences for new sugar factories 
will be issued subject to the 
condition that there is no sugar 
mill within a radial distance of 15 
Kms. the applicant does not have 
to produce nay certificate/clear-
ance regarding cane availability 
or potential for development of 
cane.

cences In respect of downstream 
units for the use of molasses i.e. 
industrialalcoholaic. willbegiven 
readily.

(vi) Priority will be given to factories 
with capacity of less than 2500 
TCD to expand to the aforesaid 
minimum economic capacity.

2. Applications for grant of industrial 
licences for the establishment of new 
sugar factories as welt as expansion 
of existing units should be submitted 
directly to the Secretariat for Indus-
trial Approvals in the Department of 
Industrial Development in Form 'IL' 
alongwith the prescribed fee of Rs. 
2500/-.

3. The procedure and the guidelines as 
given above are brought to the notice 
of the entrepreneurs for their infonna- 
tion and guidance.

F.NO. 10 (133)/86-LP New Delhi, 
the 23rd 

July, 1990

Forwarded to Press information Bureau for 
giving wide publicity to the contents of the 
above press note.

(iii) All new licences will be issued 
with the stipulation that caneprice 
will be payable on the basis of 
sucrose content of the sugar 
cane.

Sd/-
(JAYALAKSHMi JAYARAMAN) 

Deputy Secretary to the 
Government of India

(iv) Other things being equal, prefer-
ence in licensing will be given to 
proposals from the cooperative 
sector and the public sector, in 
that order, as compared to the 
private sector.

(v) While granting licences for new 
sugar factories, Industrial II-

Principal Information Officer,
Press Information Bureau,
New Delhi.

New sugar MIHs in Uttar PradMh

269. SHRi RAM LAL RAHI: Will the 
Minister of FOOD AND CIVIL SUPPLES be 
pleased to state;



147 Written Answers AUGUST 8, 1990 Written Answers 148

(a) the details of applications received 
during 1989-90 and 1990-91 for setting sugar 
mills in Uttar Pradesh;

(b) the number of licences issued dur-
ing the above period;

(c) the district of Uttar Pradesh where 
licences have been issued to set up sugar 
mills in private, public or cooperative sectors 
during the year 1989-90;

(d) whether Government are consider-
ing to grant licences to private entrepreneurs 
to set up sugar mills in sugarcane producing 
areas and if so, the details thereof;

(e) whether Government have issued 
licences or proposed to issue licences for 
setting up sugar mills in private sector in 
Sitapur district of Uttar Pradesh: and

(f) if so. the details thereof'^

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The Sugar 
Year is reckoned from October to Septem-
ber. The details of applications received for 
setting up new sugar factories in the State of 
Uttar Pradesh dunng the current sugar year 
1989-90 (i.e. Oct.'89 upto July, 1990) is 
given below as Statement-1.

(b) During Sugar Year 1989-90 (upto 
July,1990) the Centra! Govt, has issued 5

letters of intent for establishment of new 
sugar factories In the State of Uttar Pradesh.

(c) The districts of U.P. where the 
letters of intent/ticences have been issued 
for setting up of new sugar factories during 
1989-90 (upto July, 1990) is given below as 
Statement-ll.

(d) The Central Government have 
announced guidelines for licensing of new 
and expansion of existing sugar factories 
during the 8th Five Year plan vide Press 
Note dated 23.7.90. According to its guide-
line no. (IV), other things being equal, prefer-
ence in licensing will be given to proposals 
from the cooperative sector and the public 
sector, in that order, as compared to the 
private sector. All the applications received 
for grant of licences for establishment of new 
sugar factones for different States would 
now be considered in accordance with these 
guidelines.

(e) and (f). A letter of intent has been 
issued to M/s Balrampur Chini Mills Limited 
for setting up of a new sugar m ill of 2500 TCD 
capacity in the Private Sector at Ramgarh, 
Teh. Misrikh, Distt. Sitapur, Uttar Pradesh. 
Further, one more application has been 
received from M/s. Gobind Sugar Mills Lim-
ited for setting up of a new sugar factory of 
2500 TCD in the Private Sector at Behta 
Reusa in Teh. Biswan, Distt. Sitapur of Uttar 
Pradesh. The applk:atk)n of M/s. Gobind 
Sugar Mills Limited is yet to be considered.
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Districts of Uttar Pradesh Where L. I.s /I.L.S have been issued to set up Sugar Mills during 
1989-90 (upto July'90)

SI. No. District No. Sector

1 2 3 4

1. Bulandshahr 1 Coop.

2. Moradabad 1 Pvt.

3. Siddharth Nagar 1 Pvt.

4. Barabanki 1 Pvt.

5. Sitapur 1 Pvt.

Nickel in Vanespati Oil

270. SHRi MANDHATA SINGH:
SHRI SANTOSH KUMAR 

GANGWAR:
SHRI SANAT KUMAR MAN- 

DAL:
SHRI Y.S. RAJA SHEKAR 

REDDY;

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) The actual amount of nickel used by 
the various Vanaspati Oil manufacturers as 
a catalyst in the process of hydrogenation of 
Vanaspati oil:

(b) whether the un-controiled use of 
nicltel, which is a highly toxic metal and can 
cause cancer, has been found in very high 
concentration in the four leading brands of 
hydrogenated vegetable oil in the country;

(c) if so, the details thereof; and

(d) the actual consumption of this toxic

metal through vegetable oil alone and 
whether the consumption of nickel in vege-
table oil has been noticed by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The amount 
of nickel catalyst used by the vanaspati 
manufacturer varies from 0.02 to 0.05% of 
the oil.

(b)and (c). The nickel contents in four 
leading brands of hydrogenated vegetable 
oils were found to be in the range of 0.1.8.8 
ppm. However, no standard for Nickel con-
tent in vanaspati has so far been lakl down.

(d) The actual consumption of nickel 
through vegetable oil alone is negligible.

[English]

Review of Family Planning Programm*

271. SHRI V. KRISHNA RAO. Will the 
Minister of HEALTH AND FAMILY WEL-
FARE b« pleased to state:


